Case Title Sajimoen Joseph Narakathinga! House Vs, Chief S@:C{etary Govt of Kerala

Miscellaneous No.  3305117001602024/8
Transaction id 3300510007382025
Bank Transaction id 0901250026977
Payment Date 2025-01-09 GG:GQ:O{).{)

Amount ‘ 160 Rs,
Status SUCCESS

S- File N Party N

ame a
No. ile rty Name
OA 93 of 2024 fuil Chief Secretary Govt of
1
set.pdf Kerala

Location

CHENNAI (SOUTHERN ZONE
BENGH)

Document
Type

Reports




BEFORE THE HON’BLE NAT'IZOINAL GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)

ORIGINAL APPLICATION NO. 93 OF 2024 (SZ)

Sajimon Joseph ...Applicant
¥ Versus

The Chief Secretary,

Government of Kerala and ors, ....Respondents

REPORT SUBMITTED BY THE ADDITIONAL SECRETARY TO

GOVERNMENT ENVIRONMENTAL DEPARTMENT/ 15T RESPONDENT

Index
»
S.No | Particulars g Page No
1 Copy of the Action taken Report 1-8
1 Annexure - 1 Copy Environmental Clearence dated: 9_17
04.11.2019

5 Annexure - 2 Copy of the Integrated Consent to operate 18 - 21
dated: 04.01.2020

3 Annexure - 3 Copy of the Integrated Consent to operate 92 - 23
dated : 16.07.2021 '

4 Annexure - 4 Copy of the proceedings by board 04 _ 05
dated:23.03.2024

5 Annexure - 5 Copy of the letter to District Collector, ' 26 - 077
Kozhikode dated: 22.03.2024

6 Annexure - 6 Copy of the letter of Nomination dated: 08
16.02.2024

7 Annexure - 7 Copy of the Photographs 29 - 35

Dated at Chennai on this the 09t% day of January, 2025

M/s. EK.KUMARESAN
. lWlass
Standing Jounsel for State Government of Kerala - NGT(SZ) Chennai Bench




TH EN anA

ction Taken Report filed oi behalf of the Additional Chief

creta tg Government, Envi nt Depa nt. Government of
Kerala before the Hon'ble National Green Tribunal (SZ) in QA
' 2024

Original Application No.770/2023 has been registered based
on a letter petition received by the Hon'ble NGT, Principal Bench by e-
mail from Shri. Sajimon Joseph, The gnevmces of the applicant were
regarding uniawful, illegal quarry mining operations and related activities
carried out by ShriThankachan Sebastian alias Mathalikkunnel
Thankachan at Koombara, Punnakkadave Village, Koombara Bazaar PO,
Koodaranhi (via), Thamarassery Taluk, Kozhikode District, Kerala State,
PIN 673604. v

The quarry owner Shri. Thankanchan 8 haviag a  valid
Environmental Clearance - from SEIAA by = EC
No.212/SEIAA/KL/252/2014 dated 04.11.2019 (the validity expires on
03.11.2025,considering Covid-19 relaxation of 1 yr.) for the quarty project
in Sy No0.2442(pt) at  Koodaranhi village, = Koodaranhi
Gramapanchayath, Thamarassery Taluk, Kozhikode District, Kerala for an
area of 4.6963 hectares valid for a period of 5 years, up to 04.12.2024
(Annexure 1). As of now, there are two valid consents owned by
Shri.Thankacban issued from KSPCB District Office, Kozhikode, the
details are as given below:

1) The Integrated Consent to Operate Renewal Order issued is M/s.
Mathalikunnel Quarry No.1 dated 04.01.2020, by No. PCB/KKD/DO/ICO-
R3/1507/R16K0OZ4227391/12274532/2019ENVT-A3/200/2024

ENVTI/6197959/2024 valid up to 04/12/2024 (ie. till the expiry of validity
of EC), for quarrying in 8.35 acres (3.3791 hectares) of land in Sy.
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No.2442(pt),  Koodarznhi  villuge, Thamuessery Taluk.,  Koodaranhi
Panchayath

2)  The Integrated Consent to Operate - Renewal Qrder issued to M.
Mathalikunnel Quarry No.2, dated 16.07.202], by No.PCB/KKD/DO/ICO-
R3/11302/R17 KOZ5674911/13972542/2021 valid: up: 10:30.09.2024, for
quartying in the same Sy. No.2442(pt). of- the . same - village, same
Panchayath of Kozhikode District from an area of 0.8710 hectares of land.
Copies of the consents are enclosed herewith and marked as Annexure []
and Annexure 111 respectively.

Both Quarry [ and 2 are under the same Environmental Clarence
vide Annexure 1. Out of the 4 6963 hectares having EC, 0.870hectares of
Quarry land is on permit (Quarry 2) and the rest is on lease(Quarry 1),

Hon'ble NGT vide order dated 31.01.2024, considered appropriate to
constitute a Joint Committee to verify the factual positiqp and take
remedial action and accordingly constitutéd a Joint Committee,comprising
of-representatives of the Central Pollution Control Board(CPEB), Kerala
State Pollution Control Bosrd (KSPCB), Collector, Kozhikode and
directed to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative
~of the concerned project proponent,verify the factual position and take
appropriate remedial action by following due course of law. KSPCB was
made the Nodal agency for co-ordination and compliance.

Status of actions so far is respectfully submitted herewith:

1. In pursuant to the Hon'ble NGT Order vide above, the Chairperson,
Kerala State Pollution Control Board had issued Orders vide proceedings
No.KSPCB/611/2024-SEE-1 dated?3.03.2024, .appointing Environmental
Engineer, Kerala State Poliution Control Board, District Office, Kozhikode
as Nodal Officer for Co-ordination and compliance. Copy of the
Proceedings by the Board is produced herewith and marked as Annexure
1v.
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2 The ‘mater was ndmaed o the District Collector, Kozhikode
through an official letier rom the Member Secretary, KSPCB and also
requesting to urgently nominate o representative 1o the Joint Committee
and to co-ordinate with Environmental Engineer, Kerala State Pollution
Control Board, District Oftice. Kozhikode for compliance. A copy of the
above letter by No.KSPCB/61 1/2024-SEE-1 dated 22.03.2024 is produced
here with and marked as Annexure V.

3. Central Pollution Control . Board (CPCB) has nominated Dr.
Deepesh.V, Scientist - C, CPCB, Regionat Dircctorate -Bengaluru as
member in the Joint Committee, A copy of the letter of nomination by
No.CM-lBOII/02/2024-TECH~RO~BENQALURU dated 16.02.2024 js
produced here with marked as Annexure V1. ' SR

4. Accordingly, the District Environmental Engineer, Kozhikode who
" is appointed as the Nodal Officer had contacted the other Joint Comumittee
‘members in person. The Central Pollution Contro} Roard {CPGB) member
was contacted over phone, andENVT—A3/200/2024nENVTI/6I 97959/2024
the District Collector, Kozhikode was met at his chamber and the matter
was discussed in detail. The District Collector nominated the Assistant
Collector (wt), Shri. Prateek JainIAS as his representative in the Joint
Cominittee. Site inspection was fixed.o n 25.03.2024 to be conducted by
the Joint Committee, after intimating the petitioner, Shri. Sajimon Joseph
as well as the quarry owner, Shyi. Thankachan Sebastian

5. The quarry site was inspected on 25.03.2024. The name and
designation of the Officers participated in the site inspection are given
below:, _

L. Shri. Prateek Jain.IAS, Assistant Collector (wt) (Representing District
Collector), Kozhikode.

ii. Dr, Deepesh.V, Scientist - C.-Regional Directorate, Central Pollution
Control Board, Bengaluru (Member from CPCB)

ruvananthapuran
Phong : 0471 2518030




lil. Smt. Sauina Hameod. Environinental Eugineer, Kerala StatePoltution
Controt Board, District office. Kozhikode (Member &Nodal oflicer)

iv. Shri. Bijesh K, Assistant Enginecr, Ke ala’ State Pollution Control
Board, District Office, Kozhikode.. o

On intimation over phone, the quarry owner Shri. Thankachan
Sebastian was" present at the site during inspection, The petitioner Shri.
Sajimon Joseph, though contacted over phone, informed that he is residing
in his work place at Mysore. Shri. Sajimon Joseph had arranged five local
residents (Sri.Ansar Meleparmbil, Sri'.{{ai'_ris: p [liy alll, S'i_'i.'Nt__)_ufal Kalliyil,
Sri.Faisal K.P and Sri.Hamsa Kadakkadan) of the are for representing the
petitioner. The above [ocal Representati'yés presented the i_séues before the
Committee. The quarty owner Shri, Thankachat Sebastian presented his .
reply to the allegations leveled against his quarry. He stated that the
complaints are fictitious in nature made by the complainants to harass him.
After hearing the representatives of complainant and the quarry proponent
it could be ascertained that there are some previous issues between them. A
copy of the original complaint submitted by Shri. Sajimon Joseph to
Hon'ble NGT was collected from the representutives for the petitioner at
the time of inspection to look into the detail of grievances of the applicant
and to verify the factual position.

6. The major observations of the Joint Committee, with respect to each
alleged complaint in the petition are summarized along with remarks and
are respectfully submitted herewith:. :

Alleged Complaint iObservatEons , ﬁRemarks

1) Hiegal quarry mining” The existing qtlax‘ryEThe legality of quarry
in ecologically sensitive: owned by, operation in
zone :-Koombara: Mr.Mathalikunnel éecoiogicalfyr sensitive
Punnakadave village -is Thankanchan atarea  needs to  be
part of Western Ghats Koombara verified by membersé
and many quarries are Punnakadave area is:from SEIAA  and;
operating  in  this operating with;Directorate of mining ,

reserved  forest _area'ECNo.ZjE@_EIAA/KL/ ‘and Geology. |
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‘

illegally by exereising 35!:34)14 i ercd t-r-tf.~
undue  mfluence  on 2019 (Annexure )
panchayath, Revenue, validity  of the EC
administrative officials. -granted by SEIAA is up
;éand politicians which 1o 04.12.2024 Prima

jare  owned by M. facia, there  are!

‘Mathalikunnel violations - with respect ‘

“Thankanchan at to EC conditions. EC is :f

‘Koombara granted after l,
i

'Punnakadave "area, in. ;considering the fact thatf
{Koodaranhi Fanchayathithe project location 13?
fandwflage, ,wuhm an  ecological:
| Thamarassery  Taluk, sensitive zone of not,
iCalicut District, KeraId : - |
673604, |

12) Public Nuisance an and: The quarry was Kcraia State Pol]ut:on*
;Safety Consequent to Operating at the time ofiControl  Board and!

ithe quarry operations:inspection. It  was Central ¥ Pollutioni
land its transportation, observed  that no.Control  Board may!

ithe narrow  road has effective - jointly conduct]
;bmken and not able to countermeasures dreimonitoring verttlcauon!
walk  due to heavy adopted by the quartyisite and of consent:
vehicle,sludge on the owner  to reduce condltlons !
Toad  since  quanty. pollution from dust, and\ |
!operator is being water.  No effectwe‘i f
1pourmg water on the water sprinklingé

road, Air, Sound and provided. The access:
Water Pollution etc, the;roads leading to quarryi !
vehicles  are  seen'were not tarred or, |
transporting bouIders, concreted, appeared to:
mud, quarry waste etc. be muddy, broken, and. |
‘beyond the allowableiin dilapidated!
limit and capacity ot’condition The’ :
vehicles without: sedimentation /sﬂtatxonf i
covering it for pubhutanks provided are not! ;
safety specified by the;unimed and the mine’

/M\%
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MVD and it makes pic water is discharged
‘terrible sound, serious direetly in 0 private

thealth  hazardous & lands. The manager of
safety concern to public the quarry agreed: that _
land,damaged the entirc they - are transporting. -~

1
lroad etc. Iboulders . beyond " i
permissible limits in the o S

|

i

|

i

;vehicles. The vehicles.
| :
lare  not properly.

]
|
i - jeovered chiring ! -
! jtransportation. Al ;
f Noise  and: . water '
| pollution, to" . be
! assessed by the

Commitice.

3) Threat on health & Water pollution due to Kerala State PolIutioné
safety of life, property:mine pit waier to beiControl Board and.
and disasters by: assessed and probed. i Central YPollution
neg'ligence: - Thei Sample was 'col!ecteds Control  Bogrd may;
copious quatry waste|{rom the quarry minejointly conduct site

and galions of pollutedipit for analysis and?monitdving and
water have been stored transferred 1o the;verification of consent |

on the hilly area of theg Regional Labaratory of condition.
sites and it is a big:KSPCB Kozhikode.
threat to our Iife,;

drinking water and our. .

agricultural property. ) o
4) Mischiet/ Unlawful| Observed  that the; Directorate of Mining;
activities  of Quarry§ pathway of a naturalf& Geology to ac[clressi

ié
|

Operator Thankanchan!seasonal stream| the issue,
Mathalikunne} and_ entering the quatry sitel
: uatt .

negligence or failure onifrom the nearby hill, !
part of administrative;was  obstructed by;
Authorities in taking, dumping large amount,
proper legal actions: -iof quarry waste
The = quarry operator?blockipg the pathway’

j
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ciocked the path 07 o the seasona! NI

tiver by dumping This  will afleet  the

quarry waste and ﬂo\\“'ncm'by water bodies as :
of water has beengahcy will be deprived of: - ’
?completeiy blocked their original, ;
iwhich is a source ot‘?souree,wﬁich may lead’ E
‘water for the citizens. o water scarcity on a 4
Also, made an attempt fong  run.  Also  the i
to divert the panchayath . distance belween the :
iroad to maintain the:panchayath road  and
|distance between quarty are seems to be. ‘
,quarry and road but noéinudequute. ;
{case has been registered. ! ' ' 5
5c[espite of the same was
jreported to the. :
'Koodaranhi panchayath

President at the night: : %
on the same day, , " ¥ ;

mendations;
7. Based on the preliminary field inspection findings, the following

recommendations are respecttully submitied by the Joint Committee before
the Hon'ble Tribunal;

L. The nature of the compliant is largely on the illegal quarry mining,
encroachment of forest land/mining in ecologically sensitive area and
transportation of quarry products without the mandatory pass from
Kompass portal of Dept. of Mining and Geology. To look into the above
aspects, the Committee has to Co-opt members from the Dept. of Mining
and Geology, Forest Department and member from the local Panchayath to
look into alleged iflegal mining.

ii.  On preliminary site inspection, it is observed that many of the EC
conditions are not complied by the quarry proponent and this has to be
assessed by a member from SEIAA. The Committee needs to co-opt a
member to ascertain the BEC compliance verification,




. The issue of Al Nobe and Witer potlution from the quarty needs w
be monitored by KSPCH and CPCB.

iv.  The Committee may co-opt expeit members from other Stakeholder
Departments/Agencies and may plan lor o cdmprehe’ris_ive_ joint field
monitoring to ascertain the ground realities. Nodal Agé_ilcy' may initiate
activities to obtain nominations from other Departments/Agencies to the
Joint Commitige. S

It is humbly prayed before the Hon'ble Tribunal that. reasonable time
extension be granted (at least 3 months) to complete the whole exercise.

Dated this the 18" day of May 2024, .

,’W«ﬁxﬁ\ mg:__,, |

SANTHORK KUMAR |
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/KKD/DO/1507:2010
Date of issue 040172020

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/KKD/DOACO-RYISHT/RI6KOZA22TIN/1 227453212019

Ref: 1.Your online application no.12274532 dated 06.12.2019 _
2. Consent No. PCB/RO/KKD/ICO-R/83/2017 DATED 03.03.2017 VALID UPTO 31.12.2619

The " Integrated Consent to Operate’ issued as per reference above to M/s MATHALIKUNNEL QUARRY
LKOOMBARA BAZAR P.O. KOODARANHI VIA KO&H!KUDE is hereby renewed up to 04/12/2024 und issued
o Mis MATHALIKUNNEL QUARRY | KU()MBARA Bﬁ\ZAR P.O. KOODARANHI VIA ROZHIKODE, The
consent(s)/ variation order(s) cited under referénce aie: m_t_x.g; a}. prt of this renewal order and this order is subject to
the conditions stipulated thevein and the following. iﬁddiﬁcmibﬁsﬁfiddiriuns.

L GENERAL
S8.No. ltems - | _. Description
] Survey number 7‘ 2442(pt)
2 Fee remitted : | Rs. 1 74667-/-
13 Annual tee ' Rs.30000/-
4 Validity - 1 04.12.2024
5 Quarfyi.ng area , _ Quarrying in 8.35acres of land in survey no,
) 2442(pt), Koodaranhi Village. Thamarassery
Taluk zmcl i Koodarani Panchayath
1L Stack Details
Stack No. ; Source of J Emission , Stuck Height above Control :

Emission Rate{Nm3/Hy)

, o Ground Level(in| Rool Level{in .Equnpment

i - Meters) Mueters)

1. CONDITIONS

< Paded

oA




SConditior ne 2 4 o the consent reforred 2 o tm @ {mx :ﬁ T renewad ;.;'{" the

uzm: ad Ld cubsent cil) hmmw in the gsmsu;hx

3 Noise measured 1 m outside the: bmmd‘m nt the pr g 1 et exceet o Tiinit specificd for the :
urxdcr the Amb:cm /\ll‘ Qualuv S:f

| DATE 0410112020

. ENVIRONM

: Pagel




R e N H it st 004 ot bo M Stasinss oL o1y e s on Wonessionss s e

To _ L
SRETHANKACHAN SEBASTIAN B .
MATHALIKUNNEL HOUSE.
KOOMBARA BAZAR P.O.
KOODARANHI,
KOZHIKODE-673604

1. This digitally signed document is legaily valid-as por thé Information Technolegy Act 2000

Z. For verifying this document please £o to krocmms.nic.in and search using date of issue/mame of the . . -
unit/Application Number in “Consent Granted Applications™ link in the home page of the Board's Online Consent
Management and Monitoring System,




e
R

.

5




TN

A’ 7 RGEATE fﬁ .

————

»ﬁsﬁ%ﬁ‘“ .

g
KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/KKD/DO/11302/2021
Date ot issue 1167072021

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/KKD/DOACO-R/] 1302/&17:{925&74911{:139"‘71541;2021

Ref: L. Your online application no. 13972842 dated 08.07.2021
2. Consent. Na, PCB/KKD/DONCO-R2/1508/2017 dated 3110, 2017 valid up 1036, 09. 2020

The ' Integrated Consent to Operate' issuéd as perfrewrence above :tales MATHAL!KUNNDL QUARRY .2 A

KOOMBARA BAZAR P.O KOODARANH] VI KLO'Z HIKODE‘- ts:hcleby renewed up-to 30/{)9/2024 and hsuetl o .|
M/s MATHALIKUNNEL QUARRY 2 5 L
KOOMBARA BAZAR P.O KOODARANHI VIA
reference ate integral part of this renewal order ax Eil
foltowing modifications/ additions.

OE)E""" he consent(s) var iation vrder(s) cited under
,del i %ub}ect to the conditions: stxpnlated therem and tlw '

. GENERAL

S.No. Items - 7 ,D_Qgcrl_'?iilﬁ(.m: .

1 Capital investment 29 1akh .

2 Annual fee | 5800/

3 Fee Remitted : : ' 33605/- L

4 Survey no ‘ U/S [Field No:2442(pt)]

5 Vatidity ' 13010972024

6 Quarrying area - 7 © 108710 Ha
1. Stack Details

A Stack No. Source of Emission Stack Height above Control

7 EAmissiun R‘.‘“"‘N““”m"’ Ground Level(fn| Roof Level(In ' Eqn_l_ipmentA

) o Meters) Meters) :

I CONDITIONS

Paygel

A e R 1n e




S This consent is wsued based on B0 5 2 inf’b.»'}.{fﬁi; ,if%, S

ASE201 dated 047112019 1.OT ot mining and

7
bl

veology DOZM-283307 dated 29122017 :
3.2 This consent is granted on the basis oi fh:: g‘i%d avii d&ét‘i 22002080, self certification dated 22.09.2020
and Sakhyapatiram dated 09022021 by the applicant, Uéi ﬁmm‘ of non-comphance 1o Board's norms the
Cconsent issued from the Board will be revoked. ' ' '

| NAR A Dsgftaiyﬂqned by VARLIN
N- AYAN N NARAYANAN GOPINATHAN

_ _ B Al . L'?atP 20210717 16:2006 +05730°
DATE 15072021 - " ”iiir«‘u« & SEAL OF ES‘EUW(; AUTHORITY

To
Sti. "{HA\&KACH‘R\ M S MATHALIKUNNEL If()U%’i K(}OWBARA BAZAR 'P(} K()()I’)&RA'\EHE VIA
KOZHIKODE-673604

MATHALIKUNNEL QUARRY 2 BT
'I\QOMBAI{A BAZAR. P’ O KO()IZ}ARA"%[ gl ‘v"lf\ I‘».O/ HIKOD%&

_ Po: wr;iymw E}‘SI& coeumr,nt gﬂtdw g,o m kmcmms nic,in and sefm*h usmg, z' te: nt mmmmame oi‘ the
Uit Appitmnen Nuniber in “C m"mrmr, Gmmcd <prirmtmns Tink | m the hmm page i}f t?z:. Board ()rﬁmf; (Lamscm
- Management and Monitoring Sysum ' L - o R

Pagel
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Cotiution Coutred Board, District Otlice, Rosukode is appeintad as die Nadal Officer
i voerdinaion amd compliance. Copy of the Proceedings constituting the Conrmitive

ot hod, .

s requested to wgentls nominate 4 Representatve 1o the Joinl Comumitie
did o esondinate with bnvironmental Bogineet, erak Stae Pollution Conire! Bourd.
Pistrier Office, Rozhikode for compliance.  The mafter i new posted hefore the

Feibunal's Southern Benoh an GU-04-2024. The details of the Nodad Gfficer are os

follows:  fir.Sauma Hameed, Environmental Fagineer, email: pehdokkdaigmail.oom.

phone no: H4797872

¥
Y owrs ikzizt}'fisiiy_,
St
MEMBER SECRETARY

Copy to
L }“:?,m:i}'.w_u.nn;::mil Engineor, )
Kerala State Pollution C.‘:ci'r}trcj,,{ Board.
District Oftice, Kozhikode
2 CUhiel Environmental Engineer,
Kerala State Pollution Control F}mzsrci?

Regional Office, Kozhikode tfor information and necessary fotow-un)
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Mowitation of CPCR vey

consiituted by Hon'bie d¢Y

vidhe rder dated 39 js'ii'l!iii!}.
Yersus State of Kerala & s,

Mastan, : ‘
canforn that Honble Wb Mrisciple Booch in e matler of case
THRY ation Ne 7073005 vide order dated 310
ommitioe snRprising representatives of te Cottral Polubion Condeod Board (CTCH),
Soraia BShade Pothtion Costrel Boosd EREPOBL Hie Coltecion Calivus soe®ivected the

{riad

S conetituiod o joing

fatnt Clommdioe to mesh within lwe weeks wounderlake visits to the e, qu*i« min i?w_'
gricvances o the wpploant, associaie 1he applivant g s‘fﬁpﬁ.-'fvaﬁ-fa'zi v ' '
comcetned  project ;ﬁé'é??s’.’ii’ii-ﬂ‘%i‘ vorify the factual position and ake
' oligrwing due conrse of b The Kerate SPCT
SHor oo Eisuﬁms% apvel {umnis stwes o Coby of Honhie ™

rerviedl

e

Aoy 2‘.!‘« fwill b thie i‘lﬂJal;

S ordey g aneloaeid

H Ei';u{'}

By ihih conneclion O

setent Suthority, CPOR bas f“mm mated D Péepesh V)
C ool %gét?._f.} . .
.

i the above

Scientist C Mabs 96111 o jeint conmitier

member o represent CRC sied infod commitier
s pot Hon'ble NGT ordes Cdated/ALOL20M, Kerala State Paltniion Conjrol
" B ud 5 ilu nedaf agency for coodination and fore nsuring comphance ko the Mo ble

NOGT divections. Therelore lin I‘wa T
cemipliance to the Flon'bie

sy action muy ;Emsg. e fakent for mmmﬂg*
hrections iy the aliove seid matier, '







PEERLERYY




i
B




4
§




Stz




.t'{f‘l

7

LA

e

5, @}*g?g
¢







- BEFORE THE HON’ELE NATIONAL

. GREEN TRIBUNAL
"HERN ZONE BENCH, CHENNAI)

el ::._iN

ORIGINAL A _PLICA’I‘ION NO. 93 OF

2024 (SZ)

Sapmon Joecph
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Cversus
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Government of Kerala and ors.
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GOVERNMENT ENVIRONMENTAL
DEPARTMENT/15T RESPONDENT
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E.K. KUMARESAN,

Standing Counsel for Government
of kerala

No.6, Indian Chambers (SICCI)

Annex Building, Ground Floor,

Esplanade, Chennai - 600 108.
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